CHAFTER XXIII.

OrF AttEMmprTs To CommiT OFFENCES.

511. W;ho ver attempts tg commit an offence punishable by this punishment
Code with mr imprisonment, or to cause such an offence fg; ﬂt‘f)tz?nl;f'
to be committed, and in such attempt does any act towards the com- mit offences

mission of the offence, shall, where no express provision is made by P':;‘I:Efr:bng‘:
z_thm ode‘__gor the punishment of such attempt, be punished with portation or

prisonment—of any description providedfor—the imprison-
offence,foraterm of transportation-or imprisonment which may RRS,
extend-toone-half of the longest-term provided for-that-effenee, or
with such fine as is provided for the offence, or with both.

Illustrations.

(a) A makes an attempt to steal some jewels by breaking open a box,
and finds after so opening the box, that there is no jewel in it. He has done
an act towards the commission of theft, and therefore is guilty under this
section.

(b) A makes an attempt to pick the pocket of Z by thrusting his hand into
Z's pocket. A fails in the attempt in consequence of Z’s having nothing
in his pocket A is guilty under this section.
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